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IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL

PRINCIPAL BENCH: NEWOELHI

0A No. 174/91 .o Date of decisions 26.05.93
She R.l Sude rshan oo Applicant
versus
Union of India .o ReSpdpdents
CORAM |

Hon'ble Jastice. Sh. S.K. Dhaon, Vice Chaiman (J)

Hom'ble Shi S.R. Adige, Member (A)

For the applicant .. Ms.Asha Madan,Proxy counssl for
: sh. Sanjeev Madan, Counsel,
For t he respondents oo sh. R.S. Aggarwal, Counsel

JUDGEMENT (Oral)

Heard the leamed counsel for the parties.

The authorities concerned shall coneider the applicaticn
made by t he petitioner uhereﬁy he‘sought a transfer toc the
Income~-tax Departm.ent on me:rits and in accordance with lau
and in the light of the observations made by the Han'ble

Tnbunals in OA No. 1906/89 decided on.1%11.8. The ga;ﬂ,a/w«u%g

_concemed shall act expeditiously.

With these directions, the application is disposed of.
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